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IN THE CENTRAL ADMIITISTFATIVE TRIEAL,JOCHPUR BENCH,JODHPUR.

*k ¥ *x

Date of Decisicn: 22.5.97
CP €1/95 (DA 515/96)
Anandi Lal, Driller Grade-I in the office cof Chisf Works Manager, Western
Railway, Ajmer.

... Petitioner

Versus
1. Shri M.Ravindran, Censral Managsr, Western Failway, Churchoate, Bombay.
Z. Shri S.F.Zingh, Chief Works Manajer, Western Pailway, Ajmer.
3. Shri 3.R.Verma, Iry.Chief Mechanical Engingsr (Looo), Weskern Pailway,
Ajmer. '
- 4. Shri V.K.Vaijal, Shop Supdk., M/C & Brase Shop, Lacc, Western Railway,
Ajmer.
..+ Pespondents

CORAM:
HOIW'ELE ME,30PAL I'RISHIR, VICE CHAIRMAM
HOR'BLE MR.O.F.SHAPMA ,ADMIITISTRATIVE MEMPER

For the Petitioner : ee. Mr.R.D.Tripathi

Fcr Respondentz Mo,l to 3 ' «+. None

For Respendent Mol 4 ... In Person
O-R-D-E-R

FER -HGH'ELE - MR @0FAL - FRISHIR, - VICE - CHBIRMAN

Fetitioner, Anandi Lal, has filed this Contempt petition u/s 17 of the
Administrative Trilkunals Act, 1935, stating therein that by not complying with
24,

the interim dJdirecticn of the Tribunal, isswed in ©A 515/9¢ on 9.9%, the

respondente have committed contenpt of court.

2. Heard the learnsd sonzel for the petiticner and respondent Mo.4, Shri

V.K.Vaijal, and have gone throught the records of the case carefully.
3. The direction issued =n 21.9.9¢ reads as follows :-
"Issusz noticezs to the  responden ej ~Aing praver for interim

relief returnable zn 2.10.%5, In the meanvhile the respondents are

directed to malnt_—xln status quo in respect of ths applicant.”

Resp--ndent Hu.-l has= pb.du-‘ed the reoordz relating fo the issue of order of

reversion and the date of its service on the petitionsr. It shows that the

order of reveraicn of the petitizner from the poet of [riller Grade-TI to that

of Driller Grade-II was issned by the Chief Works Manager on 19.9.9% and the

same was vesziveld Ly the office of respondent 1lio.d on the next date i.e.
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20,99,  The said ~rder was aought to be zerved upen the retitionsr on 20,929,938
but the petitioner had rafused to éc:ept the same. on 20.9.9¢ iteelf, an
intimation was sgent to khe Chief Werks Manager to the effect that the
petitizner has kbesn rveverted. In view ~f these circumstances, we find that no
case of wilful Jdischedience of the directicn of the Tribunal is made cut
ajainst the respondenta. The <Contempt Petition is, therefore, Aismissed.

Notices iseued are discharged.

Cikmgse .

(SOPAL KRISHNA)
VICE CHAIEMAN

(0.P.SH )
ADM.MEMRER
VK




